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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH, BANGALORE

ORIGINARL APPLICATION NOS.1121/94 & 1210 TO 1212/94
THURSDAY THIS THE SIXTEENTH DAY OF FEBRUARY, 1995

MR. V., RAMAKR ISHNAN MEMBER (A )

MR. A.N. VUJJANARADHYA MEMBER (3)

1. R.V. Govindarajalu Naidu,
‘Travelling Ticket Inspector
(Retd)., Mysore Division,
Mysore
residing at No,Neu 83,
0ld 14/2, 3rd Cross,

m.T. Layout, 13th Cross,
Mallesvaram,
Bangalore - 560003

2. S, Gopalakrishna Setty,

. Travelling Ticket Inspector
(Retd), Southern Railuay,
Bangalore Division,
Bangalore
residing at No.207/41,
50th Cross, 3rd Block,

Ra jajinagar,
Bangalore - 560010

3. K. Hanumantha Raco,
Chief Travelling Ticket
Inspector Gr.II%Retd),
Mysore Division,
Southern Rgilway, Mysore
residing at No,106/11,
11th A Cross, 11th Main Road,
Malleswvaram,
Bangalore -~ 560003

"4, A, Munikrishnapps,

' Chief Travelling Ticket
Inspector Gr.(Retd).
Southern Railway,

Mysore Division,

Mysore

residing at No,1720,
tSrinivasat, Ist 'f?*,

Main Rogd, 'D* Block,
Second Stage, Rajajinagar,
Bangalore - 560010 . Applicants

( 8y Advocate Shri M.S. Subbarayappa )

Ve




1. Union of India
represented by
Secretary te Goverpnment,
Ministry of Railuays,
Rail Bhavgn,
Neuw Deglhi

2, Chief Personnel Officer,
Southern Railvay,
Park Toun,
Madras - 600 003

3. The Divisicnal Personnel
Orficer,
Southern Reiluay,
Mysore Division,
Mysore

Southern Railway,

4, The Divisional Pjrsonnel Of ficer,

Bghgalore Division,
Bangalore

Respondents

( By learned $tanding [Counsel )

Shri A.N,. V?nugopal Gouda
O0RDEIR

MR. V. RAMAKR ISHNAN, MEMBER(R)

We have heard Shri M.5. Subbarayappa,

learned counsel for

the applicant and Shri A.N.

Venugopal, the learned Starding Counsel for the

Railways, We find|thzt the

application is covered by

controvzrsy in this

n order made by the

Bangalore Bench of| the Tribunal in C.AR.No,94/93

which was disposed of on 1D0.1.94,

disposed of the case at t

The Tribunal

e admission stage

following the decision of [the Madras Bench while

disposing of aphlﬂcation

0.,336/92 and other

connected applicaﬁions de¢ ided on 1,11,83. The

Tribunal

1, The respondent
the '
for
of circuler ord@r No,P(s
Court clase/TPJ Pn,(Pilot

3

ngd then directed as followss

fis directed to consider
£h of the applicants
the benefit in terms

443/111/7.C.Staff/
dated 22,9,1992;




2, In case they are found eligible for

" the benefit of that order, they may be.
promoted to the appropriate grades viz,
(a) in the scale of R,425-640 with
effect from 29.6,1976, (b) in the scale
of R.,550-750 uwith effect from 26.11,76 and
(c) in the scale of pay of k,700-900
vith effect from 1,8,1979, all on
proforma basis;

3. It is open to the respondents or any
other competent authority to arrive at
a decision to call for additional
particulars abeout each applicant in
support of his claim and to call for the [/
same uvithin a period ofemonth from the
date of receipt of this order.,

4, The cases of the aPplicants shall
thereafter be decided within a period
of three months from the date of receipt
of the particulars and an order communicated
to the applicants, '

5. In case the applicants are found fit for
promotion, their pay may be fixed
notionally from the respective dates as
asked for in the prayer and the pension
of the applicants shall then be redetermined
by the respondents on the basis of the
above refixation of pay.

6. The pension so revised shall be payable
to the applicants with effect from the
dates of filing of these applications,
from month to month along with appropriate
relief,

7. The arrears, if any, to be calculated and
paid from a period of 1 year from the date
of this order.

2. Rs regards. arrears as mentioned in directions
Lj//3’ab0v2, the learned counsel for the applicant

brings to cur notice the decision of the Ernakulam

Bench in a similar case deciced on 10th Auoust,

1994, where according to him the issues invoived

vere identical and vhere the Tribunal had not

v‘\\\imposed any restriction that the arrear be calculated
l/ .

& N

\g%iﬁgnd paid from a period of one year from the date of
\‘.ﬁhe order. He, therefore, prays that this
by

)

”frestriction may be deléted, Ue are not aware as
“ 7
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Bench nor do we know the date of entitlement

of the applicants therein, We, therefore,
would fall in line with the general é@@@%ﬁZTz
of the Tribunal in such cases and direct that
the arrears would be calculated and paid for
from the period of one year prior to the

date of filing of the applicesticn, Subject
to the above, this application stands
disposed of uwith the same directicnSas
contained in the order of the Bangalore Bench

of the Tribunal in 0.A.N0o.94/93 decided on

10,1.94, No costse,
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